
 2053  Calling  Attention
 to  Matter  of  Urgent

 public  Importance
 {Shri  Manubhai  Shah]

 Government  will  do  their  best  in
 every  respcet  to  give  their  assistance
 to  the  growers  and  to  ensure  wie
 growers  a  fair  and  reasonable  price.

 The  textile  industry  and  the  cotton
 trade  have  been  representing  that
 they  have,  in  fact,  been  paying  high
 prices  for  cotton  for  some  time.  Under
 the  revised  ceiling  prices,  coming  into
 force  for  the  crop  of  season  1962-63
 omwards,  Government  are  clearly  of
 the  view  that  the  conditions  for  the
 manufacture  of  cloth  will  continue  to
 be  as  heretobefore.  The  House  is
 aware  that  the  textile  industry  after
 discussions  with  Government  has  in-
 treduced  a  price  stamping  and  price
 control  scheme.  Government  is
 appreciative  of  the  co-operation  cx-
 tended  by  the  textile  industry  in
 maintaining  this  structure  in  close
 consultation  and  approval  of  Govern-
 ment  from  time  to  time.  Government
 is  confident  that  industry  and  trade
 will  continue  to  show  the  same  aware-
 ness  and  keep  the  prices  down  in  the
 interest  of  the  consumer  in  line  with
 the  existing  arrangements.

 Governmen!  see  no  reason  in  the
 vevised  ceiling  prices  of  cotton  for  the
 ex-mill  cloth  prices  to  go  up  at  all
 any  higher  than  at  present  on  _  this
 account.  I  am  counting  on  the  co-
 operation  of  the  textile  industry  and
 cotton  trade  to  ensure  this.  The  re-
 tailers’  margins  will  continue’  as
 hitherto.

 Shri  Yajnik:  In  vicw  of  the  steep
 vise  in  the  prices  of  cotton  cloth  in
 spite  of  the  stamping  of  prices  since
 1959,  would  Government  consider  the
 desirability  of  giving  the  new  increase
 in  ceiling  prices  for  the  cotton  stock
 that  has  already  been  commandeered
 or  frozen  or  attached,  because  the
 cotton  growers  have  incurred  very
 serious  loss  in  getting  less  cotton  dur-
 ing  the  last  season  due  to  various
 reasons?

 Shri  Manubhai  Shah:  No.  As  a
 matter  of  fact,  if  the  hon.  Member’s
 suggestion  is  adopted,  the  entire  bene-
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 fit  will  go  to  the  middlemen  and  not
 tu  the  growers.
 Re:  Riots  In  Dacca  AND  RKAJSHAHI  IN

 East  PAKISTAN
 Mr,  Speaker:  I  have  got  notice  of

 another  calling  attention  motion  from
 Shiimati  HRenu  Chakravartty,  Shri
 S.  M.  Banerjec,  Shri  Nath  Pai,  Shri
 P.  C.  Borooah,  Shri  D~.  C.  Sharma  and
 Shri  Bibhuti  Mishra  regarding  the
 ‘alarming  news  about  riots  in  Dacca
 and  Rajshahi  in  East  Pakistan  result-
 ing  in  the  killing  of  4  persons  and
 widespread  arson  and  looting’.  Has
 the  hon.  Prime  Minister  any  informa-
 tion  about  this?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  Perhaps  I  might  menion  it
 in  the  course  of  my  reply  to  the
 debate  on  the  Address.

 Mr.  Speaker:  Al]  right.
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 INDIA-CHINA  CORRESPONDENCE
 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shrimati  Lak-
 shmi  Menon):  On  behalf  of  Shri
 Jawaharlal  Nehru,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers:

 (i)  Government  of  India’s  protest
 dated  the  24th  March,  962  re-
 garding  violation  of  air  space
 over  Bhutan  by  Chinese;
 Chinese  note  dated  the  ‘7th
 March,  962  regarding  viola-
 ticn  of  air  space  by  Chinese
 aircraft  over  Sherathang,
 Sikkim;

 (ii)  Government  of  India’s  reply
 dated  the  4th  April,  962  re-
 jecting  the  Chinese  note  of
 the  7th  March,  1962;

 (iv)  Chinese  note  dated  the  l4th
 March,  962  alleging  violation
 of  their  air  space  and  air-
 dropping  of  supplies  on
 Chinese  camp;

 LY Gi


